
STATE Vs. Faizal@ Salman 
eFIR No. 11871/20 
PS Gandhi Nagar 

01.07.2021 

Present: Ld. APP for the State through VC. 

Sh. Mahesh Chand, Ld. LAC for applicant through VC. 

An application U/Sec. 437 Cr.P.C. for the release of the accused Faizal@ 

Salman is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that the accused is in custody for almost one year; 

2. that the case property has already been recovered from the accused; 

3. that the chargesheet has already been filed; 

4. that, in view of spread of Corona Virus, the Court is of considered opinion that the trial 

of the case would take time and it would not be appropriate to keep the accused further 

behind the bars till the conclusion of the trial. Hence, the application in hands stands 

allowed. 

The accused is directed to be released on bail on furnishing of his personal 

bond in a sum of Rs. 15,000/- with two sureties of like amount. Accused be released after 

verification of his address by the 10. It is further directed that the accused shall not tamper 

with or try to influence the prosecution witnesses in any manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 

(ANSHU MEHTA) 
MM (East)/KKD/D lhi/01.07.2021 



FIR NO. 366/21 
PS Mayur Vihar 
State vs. Rahul 

01.07.2021 

Present : Ld. APP for the State through VC. 

Sh. Vijay Goswami, Id. Counsel for applicant. 

An application for release of vehicle bearing registration no. 

DL7CK-4747 on superdari has been moved by the applicant Kanti. 

Reply is filed by the 10 .. As per reply, 10 has no objection if the 

above said vehicle be released to the rightful owner. Heard. Application 

perused. 

Having considered all the relevant inputs, report of the 10 and 

in view of judgments in Sunderbhai Ambalal Desai v. State of Gujarat (AIR 

2003 SC 638), I-am satisfied that this will be an eminently fit case where the 

above said vehicle can be released to the rightful owner, subject to 

execution of security bond. Accordingly, let above said vehicle be released 

to the rightful owner after preparing detailed panchnama; taking 

photographs of the same; valuation report and a security bond. 

The photographs of the above said vehicle should be attested 

by the 10 and countersigned by the complainant, accused, if any, as well as 

by the person to whom the custody is handed over. Applicant is directed to 

deposit the original RC to the 10. 

The application stand disposed of accordingly. Copy of this 

order be given dasti to the applicant. 

(ANSH L MEHTA) 
MM (East)/KK /Delhi/01.07.2021 



FIR NO. 16128/21 
PS Gandhi Nagar 
State vs. Naeem 

01.07.2021 
Present : Ld. APP for the State through VC. 

Sh. Ashok Kumar, Id. Counsel for applicant I accused. 

10 has filed the report. 
As per the report of the 10, the present FIR pertains to PS 

Krishna Nagar and not to PS Gandhi Nagar. 
In view of the above, Ld. Counsel for applicant / accused 

wishes to withdraw the present application! Accordingly, application is . 

disposed off as withdrawn. 
(ANS L MEHTA) 

MM (East)/KKD/Delhi/01.07.2021 



Fl R NO. 27304/18 
PS Gandhi Ngar State vs. Sajid 

01.07.2021 

Present : Ld. APP for the State through VC. 

Sh. Lavi Tyagi, Id. Counsel for applicant. 

Ld. Counsel for applicant has moved an application U/s. 440 

Cr.PC to release the accused on personal bond. 

Report filed by the 10. 

As per the report of the 10, 10 visited the given address of the 

accused and reported that the accused resides at the given address. 

It is submitted by Id. Counsel for applicant/ accused that both 

the parents of the accused have expired and the wife of the accused is also 

suffering from covid 19. 

Considering the submissions of Id. Counsel for accused, 

accused is directed to be released on furnishing personal bond of Rs. 

20,000/-. Further, the accused is also directed to abide by the following 

· directions : 

1 . Accused shall mark his attendance with the SH0 concerned having 

jurisdiction of Sikanderabad Seelampur road Azad Nagar, District 

Bulansahar, UP, once on every first week of every proceeding month. 

2. Before leaving his residence station, the accused shall inform the SH0 

concerned. 

Application is disposed off accordingly. Copy of this order be 

given dasti to the counsel for accused and also se\\t~ the SHO concerned. 

(ANSHul i EHT Al 
. MM (East)/KKD/belhi/01.07.2021 



State vs. Sunny Verma @ Ravi 
FIR No. 365/21 PS Mayur Vihar 

01.07.2021 

Present: Ld. APP for the State through VC. 

Ld. Counsel for applicant. 
An application for release of vehicle bearing registration no. 

DL7SBR-4556 on superdari has been moved by the applicant Dilshad. 

Reply is filed by the 10. As per reply, 10 has no objection if the 

above said vehicle be released to the rightful owner. Heard. Application perused. 

It is pertinent to mention here that the applicant herein is not the 

registered owner of the vehicle in question, however, the applicant has placed on 

record SPA executed by the registered owner of the vehicle whereby an authority 

has been given to the present applicant to get the present vehicle released in his 

favour. 
Having considered all the relevant inputs, report of the 10 and in 

view of judgments in Sunderbhai Ambalal Desai v. State of Gujarat (AIR 2003 

SC 638), I am satisfied that this will be an eminently fit case where the above said 

vehicle can be released to the rightful owner, subject to execution of security 

bond. Accordingly, let above said vehicle be released to the rightful owner after 

preparing detailed panchnama; taking photographs of the same; valuation report 

and a,security bond. 

The photographs of the above said vehicle should be attested by the 

10 and countersigned by the complainant, accused, if any, as well as by the 

person to whom the custody is handed over. Applicant is directed to deposit the 
original RC to the 10. 

The application stand disposed of ac dingly. Copy of this order be 
given dasti to the applicant. 

(ANS L MEHTA) 
MM (East)/KKD/ elhi/01.07.2021 



STATE Vs. Nadeem 
FIR No. 197/19 
PS Gandhi Nagar 

01.07.2021 

Present: Ld. APP for the State through VC. 

Sh. Ravinder Kumar, Ld. Counsel for applicant/accused through VC. 

An application for correction of FIR no. 197/19 instead of 197/21 in 

the order dated 26.06.2021 is moved by the Counsel for accused. 

Heard. Perused the application. 

In view of the submissions and the record, the FIR no. as mentioned 

in the order dated. 26.6.2021 in state vs. Nadeem stands corrected and it is 

directed that same shall be read as 197/19 and not as 197/21. Application is 

disposed off accordingly. Copy of this order be given dasti to the Id. Counsel for 

accused and Jail superintendent concerned. 

(ANSH L MEHTA) 
MM (East)/KKD/Delhi/01.07 .2021 



STATE Vs. Rashid@Yashin 
FIR No. 552/20 
PS Mayur Vihar 

01.07.2021 

Present: Ld. APP for the State through VC. 

Ld. Counsel for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the accused 

Rashid@ Yashin is moved by his Counsel. 

Reply filed by the 10. 

As per the report of the 10, the present FIR does not pertain to 
PS Mayur vihar. 

In view of the above, Ld. Counsel for applicant / accused 

wishes to withdraw the present application. Accordingly, application is 
disposed off as withdrawn. 

(ANSHUL EHT A) 
MM (East)/KKD/ lhi/01.07.2021 



STATE Vs. Nadeem 
FIR No. 327/19 
PS Gandhi nagar 

01.07.2021 

Present: Ld. APP for the State through VC. 

Sh. Ravinder Kumar, Ld. Counsel for applicant/accused through VC. 

An application U/Sec. 437 Cr.P.C. for the release of the accused Nadeem 
is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that the accused is in custody for more than 18 months; 

2. that the case property has already been recovered from the accused; 

3. that the chargesheet has already been filed; 

4. that, in view of spread of Corona Virus, the Court is of considered opinion that the trial 

of the case would take time and it would not be appropriate to keep the accused further 

behind the bars till the conclusion of the trial. Hence, the application in hands stands 

allowed. 

The accused is directed to be released on bail on furnishing of his personal 

bond in a sum of Rs. 15,000/- with one surety of like amount. Accused be released after 

verification of his address by the 10. It is further directed that the accused shall not tamper 

with or try to influence the prosecution witnesses in any manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/01.07.2021 



ST ATE Vs. Akash @ Prince 
eFIR No. 96/19 
PS Mayur vihar 

01.07.2021 

Present: Ld. APP for the State through VC. 

Sh. Mahesh Chand, Ld. LAC for applicant through VC. 

An application U/Sec. 437 Cr.P.C. for the release of the accused Akash@ 

Prince is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that the accused is in custody for more than 19 months; 

2. that the case property has already been recovered from the accused; 

3. that the chargesheet has already been filed; 

4. that, in view of spread of Corona Virus, the Court is of considered opinion that the trial 

of the case would take time and it would not be appropriate to keep the accused further 

behind the bars till the conclusion of the trial. Hence, the application in hands stands 

allowed. 

It is pertinent to mention here that accused has a huge list of previous 

involvements, therfore, considering the same, the accused is directed to be released on 

bail on furnishing of his personal bond in a sum of Rs. 20,000/- with three sureties of like 

amount. Accused be released after verification of his address by the 10. It is further 

directed that the accused shall not tamper with or try to influence the prosecution 
witnesses in any manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 

(ANSHUL E A) 
MM (East)/KKD/Del i/01.07.2021 



STATE Vs. Aman@ Anna 
FIR No. 366/21 
PS Mayur Vihar 

01.07.2021 

Present: Ld. APP for the State through VC. 

Ld. Counsel for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the accused 

Aman @ Anna is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that investigation is at the initial stage and the accused was arrested only 

on 25.6.2021; 

2. that no new ground has been put forward by the Id. Counsel for the 

accused since the dismissal of first bail application vide order dated. 

26.6.2021; 

3. that the accused was arrested on the spot; 

Therefore, In view of above, the court is not inclined to release the 

accused on bail. Hence, the present application is dismissed. 

Copy of the order be given dasti on request. 

Application is disposed off according! 

(ANSHU HTA) 
MM (East)/KKD Delhi/01.07.2021 



STATE Vs. Rahul 
FIR No. 366/21 /s Mayur \lihar 

01.07.2021 

Present: Ld. APP for the State through VC. 

Ld. Counsel for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the accused 

Rahul is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that i_nvestigation is at the initial stage and the accused was arrested only 
on 25.6.2021; 

2. that no new ground has been put forward by the Id. Counsel for the 

accused since the dismissal of first bail application vide order dated. 
26.6.2021; 

3. that the accused was arrested upon the disclosure of the same by the 

co-accused and as per the report of the 10, the accused was identified by 
the complainant; 

Therefore, In view of above, the court is not inclined to release the 
accused on bail, hence, present application is dismissed. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. ~,; 

{ANSHUL ~iHTA) 
MM {East)/KKD/Delhi/01.07.2021 


